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IN THE CENFRL ;'.DUINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDEMBj 

O.A.NO. oQ /93 

tween: 
	 Date of Order: 6/7-93 

4 

Divitzional Railway Nnager, (Es) 
South Ce ut ral Railway, Secunderabad, 

Pcrmnncnt "oy In'-'ctor (Con) 
S.C. Rly, Secunderabad. 
chiefi Signaj. Inspector, 
Signal & Telecomunicauon Department, 
S.C.Rly, Secunderabad. 

4~pplicants. 

and 

1. Latxi 	k&acLLl. 

Presiding Officer, Labour Court, 
Warayanaguda, A P. Hyderabad. 

Respondents. 

P.r the ApplicantsL Nr.N.i:.Devraj, SC for Rlys. 

Pot the Respondents: 

cORMu 
THE HON' SLID Nit. JUSTICE V.HEELADRI FAQ VICE CHAIRMAN 

	4 

AND 

THE HON Tj3LE MR.P .T .TIRUVENOAfl'½M : MENBEF:(ADI.aJ) 

The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3-92 

In C.M.P..No. 

	

	Cj /84-is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

To 
The Divisional Railway Manager (B.G) S.C.Rly, Secunderabad. 
The Permanent Tcay Inspector (Con) s.C.iily. Secunderabad. 
The Chief Signal Inspector, Signal. & Telecontnunication 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour court, Narayanaguda, Hyc'erabad. 
One copy to Hr.N.R.Devraj, SC for Rlys. CAT.Hyd. 
One copy to Mr. 
One spare copy. 
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COMPARED BY 

APPROVED BY 

IN THE CENTRAL ;.D:cINI STBATIVE TU BUNAL 
1-IYDERABAD BENCH AT HYDERABAD 

THE HON'BLE MR.&USTICE V.NEELIADRI PAD 
VICE CHZIRMAN 

A/ID 

THE HON'BLE M1.A.B.GORTY MEMBER(AD) 

THE HON'BLE 	.CHANDRASE}cJ-IAR REDLY 
/ 	 MEMBER ( J) 

AND 

THE HON'BLE MR.P.T.TIRUVENGfljJj :M(A) 

Dated 	-1 -1993 

M.A. /n..n..: CA. No 

O.A.No. 	Cob 
3fl 43  

T.A.No. 	 (w.p. 

Admitted and Interim directions 
issued 

Allowfrd 

Disp/sed of with directions 

Dis4issed 

Disjtissed'as withdrawn 

Di4nissed for i  default. 

Rejectedj Ordered 

No order as to costs. 
pvm  

fIMmi&s1rain ThbWR*I 
DESP4'F4 
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